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[Shrimati Kanak MuJtherjee] Region and is 
facing an unprecedented oiiis. poiuical anJ 
economic and problems of national integrat.on. 
Th.s regime ig most backward even after 39 
years of ^dependence. To meet this challenge 
what is most imporfant js to build up an 
infrastructure for rapid economic progress. 
Extension of Railways not only to Tripura but 
also t© other States of this region is most 
important and vital from this aspect. Tripura 
faas rich raw materials, plenty of gas and forest 
products. If utilised properly, they can offer-
employment and living to 22 lakhs of it* 
population. Though the State Government is 
trying its level best to uplift the living 
conditions of the people consisting 70 per cent 
refugees and 29 per cent tribals and 80 per cent 
below the poverty line, the response of the 
Union Government is not upto the mark. Even 
the formation of the North Eastern Council 
was of no special benefit to the region. The 
Dinesh Singh Committee recommendations 
were not implemented so far. The State of 
Tripura has at the moment only 34 kilometres 
of metre-gauge railways. Though all the three 
survey works for extension of Railways upto 
Agartala have been completed, it is difficult to 
understand why the Union Government could 
not include this extension works in the 7l?h 
Five-Year Plan. The constraction of the metre 
gauge line from Dharmai-OBgHT to 
Kumarghat (33 kilometres) was taken up in 
1978-79 and the said project was scheduled to 
be completed in 1984; but only 22 kilometres 
lines have been completed as on 26-3-1986. 
Rest of the ten kilometres is yet to be taken up 
for construction. Distance from Kumarghat to 
Agartala 's 120 kilometres and for this survey 
work has been completed, fiut the Central 
Government has not, given any assurance to 
construct the Railway line beyond Kumarghat 
in the 7tft  plan period. 

TTierefore. in order to emphasise the high 
importance of this work and for setting up of 
gas-based fertiliser industry, spinning mill, 
jute mill in Tripura, students and youths of 
Tripura h'ave undertake a lona ioumey of 
about 2.700 kilometre, from Aeartala to New 
Delhi to place these demands before the 
House 

of Parliament which ig in Session on 7th 
May, 1986. Thig ig «lie culmination of their 
Statewide struggle which included civil 
disoisedience and courting of arrest. 
Alongside, the State Legislative Assembly 
aaopmd unanimous resolutions in favour of 
these demands. In the Parliament also 
Members pleaded for extension of Railways 
to all the States in Jiis region. 

I, therefore, urge upon the Government to 
fulfil the long-standing demands of this 
region and request the Minister coa-cemed to 
make statementg in the House in this regard. 

THE TEA (AMENDMENT) BILL, 19«6 

THE VICE-CHAIRMAN (SHRI R-
RAMAKRISHNAN): Now we take up 
Government's legislative business—^the Tea 
(Amendment) Bill, 1986. Shri P. Shiv 
Shanker. 

THE MINISTER OF COMMERCE AND 
FOOD AND CIVIL SUPPLIES (SHRI p. 
SHIV SHANKER): Sir, the main objectives of 
the Tea Board, which, was set up under the 
Tea Act, 1953, include besides regulation of 
production and export of tea, measures for 
development of tea industry, such as increase 
in productivity, improvement in qtfality, 
undertaking research projects, promotion of 
Indian tea and provision of incentives for 
planned increase in tea production and 
modernisation of tea industry. For this 
purpose, the Board increased expenditure on 
tea promotion activities and a number of other 
schemes. In order to defray this expenditure, 
there is a provision under Section 25 of the 
Tea Act for levy of cess at a rate of not 
exceeding eiBht paise per kilogram. Over the 
years expenditure of the Tea Board has been 
increasing and rate of cess was increased from 
4 paise per kg. to 6 paise per kg. on 27th 
November, 1975 and 8 paise per kg. with 
effect from 11-8-1878. 

The average tea prices in 1978 when cess 
was fixed at 8 pai^e was Rs. 14 tier kilog^ 
ram. In 1985 average auction prices were Rs. 
25 per kg. 
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Although the rate of scss levied is near | the 
maximiun allowed under the Tea Act the cess 
collections are no longer sufficient | to meet the 
expenditure of the Tea Board on its 
development*! schemes. The shortfall in cess 
collection in 1983-84 over net expenditure was 
of the order of Rs. 47 lakhs, and in 1984-85 was 
of Ihc order of Rs. 115 lakhs. If the current rate 
at which cess is levied is maintpined, the gap is 
likely to increase because of a higher level of 
expenditure envisaged in the Seventh Plan. 
Further, the lower cess collections will limit the 
capability of Tea Board to extend its operations 
for promotion of tea in India and abroad as well 
as its developmental activities for increasing 
production—especially so—in the context of 
resources constraints with regard to plan  
outlays. 

Taking into account the increase in prices 
and profitability over the last seven years 
which has enhanced the capability of the 
industry to bear a higher rate of cess, as well 
as the need for increased incentives and 
expenditure by the Tea Board upward revision 
of rate of cess is fully justified. Teas produced 
in certain areas like Dafjeeling where 
profitability is low, for which concessional 
excise duty has been extended, can be 
exempted from the increased rate and 
continue to pay a cess at the present rate or 
wbalevei may be revised. This differential is 
justified keening in view the peculiar 
topography and agroclimatic factors and 
special developmental needs of the tea 
industry in these areas. 

There is. at present, no express provision 
in the Tea Act to piOviJe for powers of the 
Tea Board to write off losses as 
irrecoverable. The Bill also seeks to in-
corporate a provision to this effect in the Tea 
Act. 

T take leave of the House for con^dera-- 
tion of the Bill. 

The question was proposed. 

SHRT SUKOMAL SEN (West Bengal): 
Mr. Vice-Chairman. Sir, this amendment Bill 
proposes to enhance the cess from 8 paise pc- 
kg. to 15 paise per kg. on tea. TTie Statement 
of Objects and    Reasons 

says that in order to meet the expenditure of 
the various developmental and other 
activities of the Tea Board thi cess collected 
so far has become iu!>uflicient. It also says 
that the gap between the proceeds from the 
cess and the actual expenditure of the Tea 
Board is likely to widen further in vi«w of 
the higher level of expenditure envisaged  in  
the   Seventh   Plan. 

Now, Sir, if this is the increase in the cess 
on one side it will affect the consumers and 
on the other it will result in large tax revenue 
coming to the Tea Board. To that extent, I 
fear the Parliament control will be diluted. 
Before I come to the cess aspect, 1 would like 
to point out the activities of the Tea Board. 
The Minister says in the Statement of Objects 
and Reasons that the Tea Board activities are 
likely to increase in the future. So the increase 
in the cess is necessary. As regards the Tea 
Board it has six overseas offices. They are in 
New York, London, Brussels, Cairo, Kuwait 
and Sydney. The maintenance cost of these 
six offices is about Rs. 2 crores in foreign 
exchange. You ran jujt imagine how such an 
huge amount is spent for maintenance of 
overseas offices of the Tea Board. Actually 
what is the performance of the Tea Board? 
Let us go into it and what benefits the country 
is getting because of the existence of these 
offices abroad which cost such a huge amount 
of money from the public exchequer. 

Now, Sir, we find that our tea industry is 
facing stiff competition from other tea 
exporting countries. Although, we are 
perhaps the biggest producer in tea, we are 
facing stiff competition from other tea 
exporting countries, particularly, we are 
facing verv stiff competition from Sri Lanka. 
Sri Lanka tea has been .successful in 
capturing many of our markets which 
traditionally purchased Indian tea and Sri 
Lanka  has  captured  all those  markets. 

Sir. India's export last weve 220 million 
kgs. of tea out of which, Soviet Russia a'on« 
acco'iiit''d for 106 million kgs and India's 
export to countries other than Sovist Russia 
have dropped by 50 per cent during the last 15 
10 20 years. Sir, if this Iv the record of tea 
export from India, I do not know why the hon. 
Minl»-ter says, the activities of the   Tea   
Boatd 
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is likely to increase in fu'.ure and that is why 
the cess has to be increased to meet that 
expenditure. Sir, while these things are 
happening in case of tea export, we find 
another problem :n our domestic market also. 
Sir. in the domestic market, the production of 
tea is increasing very slowly but the domestic 
consumption of tea is increasing very fast. As 
a result, the Government is unable to solve 
this problem. Sir, in the seventies. I do not 
remember the exact year, the Government 
decided that they will encourage Indian tea, I 
mean the value added tea which means 
instead of sending large quantities of tea, 
they will send value added tea so as to bring 
forth much more profit to the value added 
tea. But that decision remained on paper. 

Then. Sir, the Tea Tradinsj Corporation of 
India (TTCI) was set up. Althougbi the TTCI 
was set up for dealing in the tea trade, at the 
same time, all the private companies were also 
allov/ed to deal in tea. Sir, in reply to one 
unstarred question, the Government said, the 
major part of tea trade is in the private sector. 1 
Now while the major part of the tea trade is in 
the private sector and in public sector, not only 
the TTCI is there, the Balmer-Lawrie is there, 
the Andrew Yule is there but at the same time, 
the STC is also doing tea trade. Now, ,1 feel 
the entire tea trade in our country js in a mess, 
atd there is a big gap between tlie cost of 
production and the sale price of it in the 
domestic market. 

Sir, in the past also, if I remember correctly, 
it was demanded that the tea trade in India 
should be channelised through one   I 
organisation. Why has this ITCl been   set up in  
addition  to STC,     Balmer-Lawrie and 
Andrew Yule unless we channelise the entire 
trade through one organisation i.e.   I TTCI?    
Now,    the    TTCI    has   become   ' a 
subsidiary of STC. Th.^ STC is doing tea trade.   
They are gettina orders   from outside and those 
orders are being executed by some private 
companies and thus, TTCI is losing market  
because of     the private companies entry mti> 
the tea market to the help of STC. In this way, 
whsn we .set up a public sector company      for   
I doing tea trade, and at tlic same time, we 

allow the private sector company in sudh 
a way and the STC also gives basiness to 
the private sector company &ea the main 
purpose of setting up of TTCI is being de 
feated. .  

Then, Sir, there was a report of the 
Committee on Public Sector Undertakings. 
They also recommended and so far as I 
remember, the Secretai7 of the Commerce 
Ministry when he appeared before <** 
Committee on Public Undertalungs, he also 
agreed to it that this tea trade conducted by the 
Balmer-L?wdie and Andrew Yule should be 
merged with TTCI. And the entire tea trade 
should be -done in the public sector. But even 
ttow a major part of the tea trade is done by the 
private sector. Packaged tea that is being sold 
outside and also inside the country is being 
done mainly by two multinational companies, 
Brooke-Bond and Lip-ton, which are 
subsidiaries of Unilever of London. Now these 
multi-natiooal companies are given the liberty 
to do everything in tea and they, at their whims 
and caprices, increase the prices. That is why 
there is a big gap between the cost of 
production and the pricg at which tea is sold in 
the domestic market. And in between there are 
so many parasites also. These parasitical 
elements also take advantage of this situation 
and they also collect money while the 
conusumers are fleeced. I feel that the entire 
tea trade is in a mess. 

The Tea Board, the TTCI, Balmer-Lawrie, 
Andrew Yule, the STC—so many public sector 
organi-^ations are in the field of tea trade. At 
the same t'me, the private sector is also there. 
So in this situation, what happens is, on the 
on© side, our foreign markets are being 
squeezed. The foreign markets are being 
captured by other tea exporters like Sri Lanka 
and, to some extent, Kenya. And now China is 
also entering the tea market in a very big wav. 
On the other side, domestic* consumers are 
being made to fmffer due to the high cost of 
tea. TTiis is one s'de. Another (side is, India is 
said to be the largest democracy.   We say w« 
give much 
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weight to the public sector and talk of the 
commanding heights of the public sector. But 
there are several countries like Egypt, Libya 
and Afghanistan where the tea trade k 
entirely controlled by the public sector. Not 
only is the tea trade done by the public sector 
but it is highly subsidised also. And they are 
allowed to sell only packaged tea.    Loose 
tea is    forbidden in 

. these countries because loose tea is aub-ject to 
adulteration. To check adulteration in tea, all 
these Governments allow only packaged tea 
to be sold in their countries, and it is being 
done by the public sector companies. They do 
not allow adulterated tea to be sold in the 
market. But in our country, most of the tea 
trade is being done by the multinational 
companies and other monopoly companies 
like Duncan Brothers of Goen-Ica, while the 
entire public sector companies like the Tea 
Board, the TTCI, the STC, Andrew Yule and 
Balmer-Lawrie are kept aside. And they are 
fighting against each other.    Although the 
TTCI is 

. a subsidiary of the STC, there is a tussle 
between the TTCI and the STC. The 
STC collects orders and distributes to pri 
vate parties. The TTCT is neglected. 
Balmer-Lawrie compels with the TTCI and 
Andrew Yule competes with Balmer-Law 
rie. In this way the public sector com- 
panise compete among themselves. So the 
entire tea trade is in a mean is this coun(r\'. 
Because of this mess th» price of tea is 
rising day by day and the people are suf 
fering. ' 

Now, the Tea Board is supposed to help the 
development of tea gardens. What is the 
situat'on in our country? Look at Darjeeling 
tea. Dnrjeeling tea is sappos-ed to be the best-
flavoured tea in the world. In the Darjeeling 
area, formerly there were 107 tea gardens. 
Now the number of gardens has come down 
to 72. And out of these 72 gardens, many are 
sick and manv are going to be closed down 
throwing out of employment, a large number 
of Workers in the tea gardens. In fact, if you 
go to the Darjeeling area, you will find 
thousands of workers, mainly Nepalis, who 
have been thrown out of Jofbs. For instance, 
the "Gurkha Land" demand is being raised in 
{he Darjeeling 

area because, as th^ "Gurkha Land" leaders say, 
the tea gardens are not maintained properly and 
the traditional industry of Darjeeling is being 
neglected, ie being destroyed. That is one of the 
charges of the "Gurklia Land" leaders against 
the Government—the neglect of the tea 
indu.stry. So in that way we would also be 
subscribing to the secessionists and separatists 
who are raising the slogan erf "Gurkha Land". 
Tea plantation is done in Darjeeling area. Tea 
plants are as old a» a hundred years, sometimes 
more than a hundred years, 140, 150 years. 
These plants have to be replanted. For replan-
tation heavy subsidy is necessary. But the Tea 
Board is unwilling lo help those gardens with 
the result these tea gardens are dying. You are 
allowing the private sector to indulge in tea 
tra;de in Darjeeling. In Assam if you go to 
Cachar you Mill Snd that Cachar tea gardens 
are owned by private garden owners. What they 
do is within a short time they want to squeeze 
more money and more money; therefore, they 
do not nurse the plants, they do not nurse the 
gardens, they do not invest money for 
revitalisation. They squeeze and leavg the 
garden dry. Natn-raliy what happens is the tea 
gardens get destroyed, the tea workers are 
thrown on the streets an<j ultimately the 
grovrth of tea industry in our country is 
seriously hampered. In Assam in Cachar, in SiN 
char, and in Darjeeling where tea replantation is 
necessary, the Tea Board is not paying proper 
attention. Thus one of the foremost industries of 
our country is suf- . ferine seriously due to the 
neglect of the Tea Board—so to say, of the 
Government. (Time hell rings) So I would like 
the Government to look into all these aspects of 
the tea industry. Not only that. The tea garden 
workers are living in rub-husian living 
conditions. In this civ-lised and developing 
world while the living conditions of other 
workers are said to be improving, in the case of 
tea garden workers there is no change; they are 
still a neglected lot. They are still living in 
miserable condition"! and there i^ no attention 
whatsoever paid to their plight from the side of 
the Government, to see that their living 
conditions Improve. Therefore, I feel ff this Bill 
is passed, it   means the cesu will 
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[Shri Sukomal Sen].  
be raised, the consumers will suffer, but | 
it will not help the developmental acti 
vities of *e Tea Board. 1, thereiore, re 
quest th»t instead of getting this Bill i 
passed in th^ House in a hurry, the Gov 
ernment «houid see to it that the Tea 
Board actually pays attention to the deve 
lopmental activities and that the entire tea 
trade is channellised through one public 
sector organisation and not through the 
multiplicity of agencies. Tea trade should 
be brought into the public sector and 
not left in the hands of the pri 
vate sector and the multinationals. Un 
less and until we pay more attention for 
replanting and for revitalising, the tea 
industry in our country cannot develop 
just by raising the cess. I, therefore, can- : 
not support this Bill. ^
 ' 
[THE VICE-CHATRMAN     (SHRIMATI 
KANAK MUKHERJEE):   in the Chair] 

SHRI P. N. SUKUL (Uttar Pradesh): 
Madam Vice-Chairman, I rise to support this 
rather simple piece of legislation brought 
before Parliament ust for having a little more 
cess levied on the production of tea in the 
country so that the Tea Board could be better 
off financially to meet some of its urgent 
commitments in the dFrection of development 
of tea pro-duct'on in the country. It i"!, 
tTierefore, that—Rs the Minister has stated—
^it is proposed to amend Sec. 25 of the Act. 
The Bill also seeks to empower the Gov-
ernment to levy different rates of cfss on 
different grades of tea. Earlier it used to be 
one and the same. But now fhflv can levy 
different rates of cess on d'fferant grades of 
tea. Now the Board is also being empowered 
to write off losses as per the recommendations 
and observatfons of the Committee on 
Subordinate Legislation. As I WIS saying, it 
is, th-refore. a very simp'e Bill. So far as 
production of tea and export of tea are 
concer"ed, those things are not as simple as 
this Bill is. Tea production I'n the country has 
been stagnant for quite some time ranging 
between 56 crorc and 60 crore kgs, it has been 
around 55-56 crore ke'. most-1y and it is 
stnenant. As regards the export of lea, it is a^o 
not verv inspiring and f\ is sunoospd to be of 
the order of,   say,    B  crore  kgs.  out of the    
56 

crore ^is. of tea which is produced. In other 
words, it is a little more than one-third of the 
tea produced in India which is being exported 
to the other countries. You see, it brings us 
almost Rs. 700 crores in foreign exchange. So, 
tea ia a very important plantation for the pur-
poses of our country, sO far as our economy is 
concerned, and Indian tea enjoys the pride of 
place in almost all the countries of the world. I 
myself have visited more than twenty 
countries in the world and in 90 per cent of the 
cases, the tea that was served in the hotels in 
those countries was the Indian tea, whether it 
was in Japan or whether it was in the 
Philippines or whether it was in America or 
whether it was in any of the European 
countries. Indian tea enjoys the pride of place 
still. When it brings so much of foreign 
exchange and when it provides employment to 
lakhs and lakhs of workers in the country 
simultaneously, it is a very important subject 
and it is a very important plantation and we 
.nust try to ensure that there is the maximum 
possible increase in production ag well as 
exports so far as tea is concerned. 

Now the cess that is levied on the 
production of tea at present varies from 4p per 
kg. to 8.8P per kg. That is the maximum lim't 
and that limit is now proposed to be revised 
upwards up to SOP. But, as the Minister has 
explained in the other Hou'e, it is not that 50P 
is levied as cess on the product'on of tea. At 
the moment, the Government proposes to levy 
only 15P per kg. by way of cess on th» tea 
produced in the country. So, from 8P it is 
going to be 15P in the near future. In other 
words, we can say that it is going to be 
doubled almost, not exactlv, but almost, to 
meet the inadequacy of funds with the Tea 
Board for purpo-es of development of tea, pro-
d'lctiDn and export, especiallv production. The 
Board is mainly concerned with production of 
tea and it is the TCI and the STC whi'-h are 
concerned with exports. So, throueh the ces^! 
the Government or the Board raises money to 
meet its oWn exnend'turp on the 
develoTwnent' of tea. Nst'irallv. as T have said 
earlier, it   is a very important matter and, 
'here- 
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lore, fundt have to be provided for its 
development. Well, the Board now has to 
encourage people to grow more tea and to 
grow tea on a large area, to increase the area 
of production of tea and also increase 
produetiivty. Production per hectare has also to 
increase along with the area under production. 
For this, so many inputs have to be provided 
and so many incentives have to be given to the 
growers and onlyy then the desired level of 
productivity can be achieved. The third thing 
is that the Tea Board is supposed to lock after 
the welfare of the employees, for which this- 
cess money was Taised. These three things 
have to be done by the Board. The fund 
available at the moment for the purpose is 
totally • inadequate, and that is why this is pro-
posed to be revised up. The Government is .lot 
going to get anything out of if. It is 0nly the 
Board that is having more funds for having a 
better functioning and w'*b  greater 
achievements. 

Well, as   I was saying, export is almost the  
same.     In  fact,   it decreases.    These things 
only, over   a number of years, go to    show that 
the Tea Board has not been functioning in the 
des'red way.   Inadequacy   of funds fins been 
there. The amount cf cess  leviab'e on  the  tea 
was 4  paise and it   was increased to 6 paise and    
to the pre ent level of 8 paise per kg. From 4   to 
8 paise, since 1975 till date, during lh,  last ten 
years,  the cess has been almost    hundred per    
cent    more. But has the  Tea   Board  justified  
this  excess?  Are they doing better by producing 
more tea in the  country or by looking alter    the 
welfare of the staff better? No, Sir.   This  . ha   
not been done.    That is why, simply going on 
revising the cess or excise duty is    not the 
panacea.   If it has to be !here, it should be better.    
But it must be en-1   by  the  Government  that  
whatever amount  is  increased,  whatever  
amount  is raised further, for the purpose, is 
utilised for   that   purpose   also.     As    I  was   
enumerating,  the   lion's  share  of  this    cess 
should be spent on three main things, that is,    
on  enlarging  the   area  cf  production, that is. 
on enlarging the production itself, then  on  
improving   the  productivity   and taking better 
care of the workers engaged 
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in fhe industry, in the plantations. Personally, 
I feel that on all these three counts the Tea 
Board has failed. 1 mean, it has failed to 
justify the increase that was granted to it by 
way of increase in cess. That means, from 
1975 to 198S practically nothing was done to 
improve the state of affairs of the tea industry. 
And again the Tea Board has come up with a 
proposal that it should be revised so that they 
get about 100 per cent more funds so that they 
can take better care of the tasks that have 
been assigned to them by the Government. 
Well, it ha* to be seen what the Board 
actually does in future. But I hope our 
Government, our hon. Min-'ster, will also 
kindly go into the past achievements of the 
3oard and the utilisation of funds, of the cess, 
that was revised up and col'ected for doing 
certain things. As Comrade Sukomal Sen was 
just now saying from the oiher side, mostly 
these funds are frittered away by the agents 
who stay in other countries or who go t° other 
countries. Despite 'heir restraint, they are 
coming and going back. Their exercise has 
not been able to ensure or secure a better 
demand from pthr countries. They have 
neither been able t0 step up the export nor any 
other thing. Tea prices have of course been 
going up, but proper utilisation of fund- has 
not been there. And personally I also feel that 
the funds that have to be spent o:l other things 
have been frittered away mainly on foreign 
tours and 1.00 P.M. 
Such other things.   So, it should not bft done 
in future. I hop; the present Mi -asterwill 
kindly look    into this    aspect of the ion   as   
we'I   and   try   to      improve 
matters. 

As s0 many Members have said in the otlur 
House also, the constitution of the Tea Board 
is such that people, especially the small 
growers and others, feel that it is the big 
growers alone, the monopoly bosses, who are 
able to reap the maximum benefit out of the 
activities of that Board. That is why, if 
necessary and if the Government feels that it 
should be done, this Board should also be re-
constituted and more representatives of small 
growers should be taken in the Board so that 
the interests of the    small 
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[Shri Sukomal Sen]. 
growers are really served. Thg post of the 
Chairman of the Tea Board has been vacant 
for nearly two years now. It should be   filled 
up. 

SHRI P. SHIV SHANKER: A decision has 
been taken. 

SHRI P. N. SUKUL: I thank you for that. It 
is really very good that a decision has been 
taken to appoint the Chairman of the Board. I 
earnestly hope that with these additional 
ftinds, our Tea Board with a new Chairman 
will be in a better position to deal with the 
situation. 

As regards the stagnation or lowering down 
of quality, it has to be noted that there have 
been complaints so many times that the 
quality of our tea is not giiar-anteeti. When 
we secure orders, we do that for some 
particular standard of tea. But when we 
actually send our consignments, they contain 
a V^OT quaUty of tea. Different grades of tea 
leaves are added up together and that is how a 
little more money is tried to be earned. But 
that is not in the .interest of the country. 
Quality must be maintained. You will see that 
in most of the European countries and in 
America, there is perhaps nothing like 
eadulteration in foodstuffs. If they come to the 
conclusion that a particular thing is 
aduUerated, they won't have it. That is why, 
you see that China has not take,i so many 
consignments of our tobacco because 't was of 
a poor grade. It Was after a lot of haggling 
and pursuing that they agreed to take that 
tobacco from us. Similar is the case with 
marine products and so many other things. If 
the people of other countries do not get the 
desired quality,, they discourage such imports 
hecau^e they can have better quality from 
elsewhere. 

Tliere ha, been a perpetual demand for the 
shifting of the headquarters of the Tea Board. 
People from Assam have been demandine 't. 
They say that the largest portion of tea is 
produced or grown in that State and in the 
North-Rastern region of the country. Why is it 
that the headquarters of th^ Tea Board has 
been keot at Calcutta? Personally, I do not 
.igree to this argument. Calcutta being a port, 
there are facilitie,- of shipment.    So much 

of distance does not matter these days. These 
days, one can go to Kanyakumari and come 
back the next day, if not the same day. This 
distance is not material. By shifting the 
headquarters, you will be creating a problem 
for Calcutta itself. So, either they go or they 
get unemployed. So, it^ would not be in the 
fitness oi thg tilings to transfer the 
headquarter of the Tea Board from Calcutta to 
As">am as demiinded by some Members of 
the other House in this fashion. 

Madam, as regards the welfare of the 
plantation workers, the Plantation Workers 
Act which We amended sometime back in 
this very House also provides for all kinds of 
welfare activities for the staff, for their 
children and housing facilities, medical faci-
lities and even distribution of foodgrains 
through fair price shops. All these activities 
are contemplated through that Act But, 
Madam, there is a complaint from tea 
workers, specially working in the North-
Eastern region that they do not get foodgrains 
from fair price shops, and also not in the 
desired quantity. I hope, our Minister would 
kindly go into this demand also. . And if the 
workers are not able to get foodgrains through 
the fair price shops, they must be etiabled to 
do so ia their larger interest and in the larger 
interest of the tea industry. 

Madam, moie than half of the tea plants are 
mtore than five decades old. . And this age is 
also supposed to be responsible for the lower 
pjoductivity. TTjerefore, if possible, as the 
Government or as the Coconut Board is doing 
in the case of coconuts, the old and the 
diseased plants must be weeded out and 
healthy plants planted in a phased manner so 
that as soon as possible all these trees are 
heahhy and be able to bear tho maximum 
possible and also good leaves. Comrade Sen 
was hinting at one thing. I would also request 
the Minister to consider this. In the interest of 
the people of this country, the domestic price 
of tea should not increase with this increase in 
the cess. The domestic price of tea has already 
increased so many times in the past. And 
irrespective of an increase in the cess, it has 
increased. This should bg ensured because 
there have been increases in other 
commodities recently, and the people feel 
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that they should not be taxed any more light 
now, specially in the case of an article like 
tea which is, perhaps, used in every home of 
this country from poorer sections to affluent 
sections. It should be ensured by the 
Government that there is no price rise in the 
case of tea because of the proposed increase 
in the cess through the Bill under 
consideration. 

With, these words, Madam, I whole-
heartedly support this Bill which is a simple 
Bill and I hope that this House will pass it 
without any amendment, without any  
opposition. 

SHRI R. RAMAKRISHNAN (Tamil 
Nadu); Madam, Vice-Chaircan, this Bill 
appears to be a very innocuous one. But still as 
this gives us an opportunity to  say something 
not only on the amendment ' which is brought 
forward but also something related to the tea 
industry, 1 would like to take a few minutes of 
this hon. House's time in saying something on 
both the Bill as well as the tea industry. 

Madam, though I do not consider myself to 
be an expert, I represent this august House in 
the Coffee Board, and tea being a rival 
commodity, I know something about the 
problem^ of the tea industry also. I would not 
like to repeat many of the points made by my 
hon. friend sitting here, Shri Sukomal Sen, or 
Shri Sukul, who has gone through extensively 
all the points and particularly the debate in the 
other House. I would like to take this 
opportunity to congratulate the Minister and, 
through the Minister, the ten industry in India 
for their impressive performance over a period 
of years. No  doubt, it is true that production of 
tea in India was only about 245 million kilo-
grams in the 50s but today that they , have 
achieved a record production of 6PS5 million 
kilograms is itself a tribute to- the industry as a 
whole, despite the many vicissitudes through 
which they have I'one. There was some 
stagnation a few years back when the 
production was hovering around 550 to 560 
million kilograms, but after this with the recent 
upward trend in tihe worl,d (tea mairkets Indian 
tea has •come to stand on its own and today if 
we 

have been able 'o export 220 million kgs, 
valued at Rs. 712 crores, I think, this is no 
small achievement. Why I say this is because 
the Minister himself has said that the trade 
deficit is likely to touch Rs. 9 thousand crores 
this year and there is a« inherent and imperative 
need for the country to concentrate and 
maximise exports both in traditional as Well as 
non-traditional items, and tea being on« of the 
traditional items of export, I think a little bit of 
effort and concentration on this would 
delrnitely lead to a further rise in our exports 
with its attendant inflow of foreign exchange. 
In terms of yield, I think the industry has done 
well becaiise from 1061 kgs. per hectare, today 
the yield is 1659 kgs. per hectare. So, the yield 
in the tea industry, whether with or without 
Gbvernment help, has increased. 

Madam, the tea industry employs about 11.6 
lakh workers in this country in the organised 
sector and, as you know, it extends from the 
North-East Assam and Tripura down to the 
deep south, Kerala and Tamil Nadu. It is an 
industry which really calls for some sort of 
regulation. It is here that the hon. Members 
have commented on the performance of the Tea 
Board, which is far from satisfactory. I will not 
make any wild allegations of corruption or 
things like that about the Tea Board but only 
point out to the Minister what the Business 
Standard, a paper from Calcutta, which sent a 
research team into the working of the tea 
industry and the Tea Board, has commented, 
and I quote: "Thg Tea Board which was never 
known for efficiency has, of late, become a hot-
bed. of favouritism, nepotism of intrigue, 
groupism and what not." Since he has taken 
over as the Commerce Minister, knowing the 
dynamism of Mr. Shiv Shan-kar, he has done 
something but I do not understand why the 
Government of India from October 1984, when 
the last permanent chairman left, could not 
make up its mind about the appointment of a 
chairman till a few days back. If fhis is the 
efficiency with which the Government works, I 
am sorry it is no reflection on Mr. Shiv 
Shankar, there is certainly something wrong 
with the system of working of the Government. 
In fact, the tenure of the chairman is known  to 
end  on  a 
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certain date. The machinery of the Gov-
ernment is there. The machinery should be set 
in motion well in advance and it should see 
that the next chairman, whoever he is, is 
appointed in a very short time, and, in fact, his 
appointment must be announceid even before 
the tenure of the retiring chairman comes to an 
end. so that the new chairman is able to take 
over and understand the policies and ob-
jectives and there could be a continuity... 

SHRI DIPEN GHOSH (West Bengal): 
How can it be like that when the two 
Ministers are fighting? 

SHRI R. RAMAKRISHNAN: Suppose the 
retiring chairman's term comes to an end on 
31st October, 1984, they can make the 
announcement... 

SHRI DIPEN GHOSH: Here two Ministers 
are fighting. 

SHRI R. RAMAKRISHNAN; Shri Shiv 
Shanker is The on'y Minister that I know. 
There is no Minister of State since he came to 
the Ministry. I am sure Mr. Shiv Shanker will 
keep this point in mind. Here I would like to 
tell him and draw his attention to '(he 
functioning of the Coffee Board, which is not 
having a Secretary for the la-t one year. I 
would like to request him to appoint a 
secretary and; attend to that also. If this is the 
way the commodity boards are to be treated, 
then I am sure they will not be able to 
function efficiently. 

Coming to tea prices, after   a check on the     
upward     trend   which   had     gone up  to   
about     Rs.   50   per   Kg.   at   one time    
.they      have      now    come    down and    
reached a realistic    level    and   are hovering     
around     Rs.     27   per     Kg. The 
Government has taken powers to come up 
with the cess of upto 50 paise but as the 
Minister has made it clear, it would be at  15 
paise; but still, there is a definite case for 
increased amount to the spent usefully by the 
Tea Board. Hon. Members referred to foreign 
jaunts and the    huge amounts spent cm the 
Tea Boird. I would like     to   ask the  
Minister,  through  you. Madam, whether hj 
has visited or proposes to visit the Tea Board 
offices in London and Sydney.     They have 
got two show- 

pieces. Oncfe upon a   time, the Tea Board office 
in London was pride of India    but later,  due  to  
competition from both  Sri Lanka and China.  Sri  
Lanka Tea  Board office became so popular and 
Indian Tea Board office was lost. I know it 
personally; 'I visited that office    at the time   
when it was doing very well and now   aJs© 
when it is almost in a shambles. But now there is 
some  improvement.     Similarly^ there is a Tea 
Board    office    at Sydney. They have pcstej 
IAS and IPS officers; all good persons,  perhaps.  
But then   there -should   be a continuous 
monitoring of what these offices do. A  huge 
amount spent there vi'ill definitely be worth its 
while if these officers function efficiently and 
not just dance in attendance of   VIPs Wlio visit 
tbere. 

Coming to the Seventh Plan the Seventh 
Five Year plan is very ambitious as far as tea 
is concerned. They are proposing to have 4300 
acres of new plantation; 3750 acres on re-
plantation and more than 23,450 acres are 
being rejuvena^ ted. These are very good and 
tall objectives and I hope the Minister will 
direct the Tea Board to see that these 
objectiye* are fulfilled. 

I would now like to come to the question of  
promotion   of  Indian   tea.   Mr.   Sukul mide  a  
point   about  deteriorating  quality of exports. 
Just lik; the Darjeeling tea, our Nilgiris tea which 
is grown in Nilgiris, the blue mountains    of 
Tamil Nadu,    is also quite famous.  And here I 
would like to . tei] the Minister that—and it is 
not a   reflection on the other Governments—
despite the cl-iims   of virinus prcOTJssive 
Governments all over India, it is the Government 
of Tamil Nadu which has done the maximum 
under the leadership of our,    Pura-tchi Thalalvir 
M. G. R. for the plantation labour. The wages in 
Assam are only Bs. 9.50 for tea labour; in West 
Bengal   your own    State. Madim. it is Rs,   10. 
5Q:    in Kerala which is supposed to be very 
very-progressive whether    under Communii^t 
or Congress or Coalition rule, it is R'=   1-'^-5 
but under our pro.gressive AIADMK. the wa.ces 
for    tea labour are Rs. 16.32. 

On this occasion, I would like to bring to the 
notice of the House the progressiT© measures 
adopted by   our Government . 
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The Tea Association of Indian has re-
quested the Government of India to conti-nug 
the subsidised housing scheme for plantation 
worker.;. No doubt, plantation workers are a 
neglected lot. Planiation Labour Act provides 
that every year 8 per cent of the labour should 
be given .subsidised hous'ng. Here, they are 
starving of funds. I  would request the Govern-
ment of India to see that the need.; of 
plantation labour are attended to 

Before I conclude, I would only like to 
mak^ one or two points about the State of our 
friend, Shri Sukomal Sen and your own S.ate. 
Recently, in the West Bengal Tea Corporation 
which is a State Government undertaking in 
West Bengal, neariy 4000 workers have not, 
been given wages ind statutory dues. It is not a 
reflection en tbat Government. Unfortunately, 
they are suffering from severe resource crisis. 
I would request the Government of India and 
the Ministry of Commerce to see what the 
problem is and to see tha they are given 
necessary funds. On account of West Bengal 
Government's or the Central Government's 
difference of opinion, the workers should not 
go without wages. 

On this occasion, I would also request the 
Minister—because he is so progressive —to 
see that while  maximisinc     tea  exports,   
there   are   other   comiTH)dities   also like     
Coffee  which  he  should     keep  in mind. 
There is no scope now because in-ternationp.l 
coffee agreement is not there; it has been 
suspended.    Madam, there is a good     market 
for     Indian  coffee.  On this  occasion,  I  
would     appeal   to  him, since he is the 
Minister concerned to talk to the Finance 
Minister and see that the export duty on coffee 
which was reduced is totaJly abolished sO, that 
the growers will be benefited and our coffee, 
becomes com-titive in the world market. There 
has also been a strong demand    from the 
grower-members of the CoKee Board for 
upward revision     of the minimum     release 
price which  is imder     the  consideration of  
the Government. I would   request   the   hon. 
Minister to view this sympathetically. Before   
concluding, I would    once again request the 
hon. Minister to see that the functioning of the 
Tea Tiading Corporation of India which is a 
subsidiary of the State Trading Corporation of 
India,   for which 

again no chief exsciitive has been appointed, 
is improved. This is supposed to exclusively 
look after the sick tea estates. A chief 
executive for this Corporation should be 
immediately appoin.ed so that the sick tea 
estaics ara revived once again. 

Finally, Madam, the Tea Board   has its head   
office in Calcutta. I have no grouse On  that.   
But' there should     also   be  ao office, a  zonal 
ofTice,  ai     Cbimbaiore. A regional   office   is   
there   now  with   somt skeleton staff.    There 
is aLo an otfics at   . Ouwahati.   Both there   
offices   should be .strengthened, they should be 
given a proper s'.atiis and tliey should funciiop 
under a Deputy Chairman of the Tea Board. As 
yc:  know, Coimbatore  is very near to Ni!-giris. 
Cochin is also ne,.rby. Bolh -.vc tcui-distant and 
nearby. Tea auction takes place at Coonoor as 
well as Cochin. Therefore, the regional office at 
Coimbai'.ore    should he strengthened into a 
zonal cfficg with a Deputy Chairman   at the 
head.   The same should be done in the   ca«e   
of GuwiJiati. This will definitely help the Tea 
Bcard to function more efficiently. With these 
words, I comm?',nd   the Minister for bring'ng 
forward this Bill. Thank you Madam. 

SHRI V. NARAYANASAMY (Pondi-
chery): Madam Vice-Chairman, thank you  for 
giving me the opportunity to speak on the tea 
(Amendment) Bill, 19S6. This Bill seeks to 
amend two provisions of the Tea Act. This is a 
simple amcndmcDt Bill and I support it. 

Firstly, it is proposed to amend section. 25 
of ihe Act for providing higher ceiling of levy 
of cess at a rate not exceeding 50 paise per Kg. 
from tfi^ existing 8.8 paise per Kg. In clause 
(b) a new proviso is proposed to be substituted 
empowering the Central Gcverninent to fix 
different rates for different varieties and 
grades of tea having regard to the location of 
and climatic conditions in the tea estates. 

Secondly, a new section, section 28A, is 
proposed to be inserted, whereby, the Board 
can, with the previous approval of the Central 
Government, write off outstanding amounts 
from different parties. Here, I would like to 
point out that our country is deficient in 
foreign exchange. The tea industry,   to a 
certain   exteat,   is 
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conriburing    to our foreign exchange reserves. 
The export of tea in 1982 was 189.8 million Kgs. 
In 1983, it was   208.5 million Kgs. In   1984, 
216.7 million Kgs. We have earned foreign    
exchanges in these three years, of Rs. 355    crores 
in    1982, Rs. 516.82 crores in   1983  and    Rs.  
744.  92 crores in 1984. Actually, Indian (ta expor( 
account for    26 per cent the lota! world 
consumption.   Therefore,  the tea industry has 
be,:,, given   importance b,- the Govrn-ement yntl 
this is taken    care  of by .his amendment Bill.    
The Government which . was  patting  Rs.   6  
crores  will     now  be getting Rs. 28—30 crores 
by this increase in cess     I would likg    to suggest 
to the Minister that the amount    which will be 
raised by increasing    the cess should    be utilised 
for    strengthening    and improving the 
functioning   of ft"^ Tea Board, for the purpose     
of increasing the export of tea. Madam, I would   
like to suggest that there should be a long-term 
price policy and also marketing  po'icy, about   tea   
export   because   there   has   always   been, 
fluctuation either in the inland price or in the 
foreign market and the ultimate sufferers are the 
persons who  are  planting  tea  or     who are 
exporting tea with the permission of the 
Government of India.     Therefore, hon. •.   
Minister has to come    with a proposal of long-
term marketing policy on tea exports and also for 
the local tea price. 

Then, Sir, the tea industry has got record 
production of 645.3 million kgs in 1984. It is 
actually 9.6 per cent above thg last year's 
production. The Goernnient's ambiticn is to 
increasg its production to 1000 million kgs by 
2000 A.D. Therefore, for the purpose of 
increasing production of tea in our country the 
Tea Board and also the Government have to 
give renume-rative price to the persons who 
are engaged in that field and also to the 
exporters of tea. 

While exporting tea the quality has also to 
be given prime inportance. Small country like 
Sri Lanka and other adjoining countries are 
trying to compete with cur 
country's export. The Government has, 
therefore, to ensure that the export of tea 
from our country is always OH the increase. 

For this purpose, two points, price policy and 
maintaining quality, should be kept in view by 
the Government. Also the Government has to 
give impetus to the tea research units to benefit 
the persons who are engaged in the plantation 
of tea so that they could adopt new methods to 
increase tea production in this country. 

Madam, the new provision 28A which i^ 
sought to be inserted provides for enormo 
us powers to write off the amounts frcra 
parties. Hon. Minister has to make use 
of this provision carefully because the am 
ounts due from various parties have to be 
collected. Writing off of the dues from 
varioiis parties inside the country and out 
side is on the increase. Therefore, this 
provision is to be utilised and used for the 
purpose of giving protection to the Tea 
Board and also to the persons who are in 
volved in this industry. .     . 

With these words I conclude and I thank 
you for giving nie tliis opportunity to speak 
on this Bill. 

SHRI B. SATYANARAYAN   REDDY 
(Andhra Pradesh):    Madam   Vice   Chair-
man, the    present Bill    seeks    to amend 
sections 25 and 49.     There is insertion of 
new section 28A. 

SHRI S. W. DHABE (Maharashtra) He 
can continue after lunch. 

THE VICE-CHAIRMAN (SHRIMATI 
KANAK MUKHERJEE): We will just 
adjourn at 130. Let him speak for one or two 
minutes. 

SHRI B. SATYANARAYAN REDDY: The 
Minister while introducing the Bill has stated that 
the purpose of this Bill is to increases the cess in 
order to meet the expenditure that is necessary to 
carry cut... 

THE VICE-CHAIRMAN (SHRIMATI 
KANAK MUKHERJEE): Hon'ble Member 
you may please continue after lunch. The 
House stands adjourned till 2.30 P.M. 

The House then adjourned for 
lunch at thirty minutes past one of 
the clock 
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The House reassembled after lunch at 
thirty-two minutes past two of the clock, The 
ice-chainnan (Shri R. Ramakrishanan in the 
Chair. 

THE VICE-CHAIRMAN (SHRI R. 
RAMAKRISHNAN): We now proceed with 
the Tea (Amendment) Bill Mr. Satyanarayan 
Reddy. 

SHRI B. SATYANARAYAN REDDY: 
Sir, as I was saying, the Bill seeks to amend 
section 25 of the Tea Act, 1953 (29 of 1953) 
and insertion of new section 28A. By this 
amendment of section 25, power is being 
given to incease the levy of cess from 8.8 
paise to 50 laise. I do not know whether this 
power is being given 10 increase the levy 
from 8.8 paise to 50 paise at one time or 
whether it will be increased by stages. But 
what I could understand from the honourable 
Minisier's speech is that he will have the 
power to increase it up to 50 paise. Presently 
I think it is being ;ni;reased up to 15 paise. 
But tomorrow he may come again with an 
increase of 25, 30 or 50 paise. I do not know. 
I would like the honourable Minister to 
clarify this point. 

The purpose of increasing the cess has 
been stated to be to meet the expenditure of 
the various developmental and other activities 
of the Tea Board. What are those 
developmental activities? It is all right to 
meet the expenditure of the development 
activities, but what kind of developmental 
activities, the honourable Minister has in 
mind has not been clearly stated. But. 
generally it has been said that so far as the 
object of the Board is concerned, the 
developmental activities are the same. That is 
what I could understand from the honourable 
Minister's speech. The main objects of the 
Board which was to be set up under the Tea 
Act of 1953 including, besides regulation, 
production and export of tea, measures for 
development of the tea industry such as 
increase in productivity, improvement in 
quality, undertaking research projects, pro-
motion of Indian tea, provision for planned 
increase in tea production and modernization 
of tea industry. These are some of the objects 
or the development activities that the Board 
would like to carry on. 

For this, the Board or the    Government 
wants money. For this purpose they thought 
it fit to increase li.e cess from 8.8 paise to 50 
paise. The purpose is to meet the increased 
expenditure jn tea promotion activities and 
other schemei. I do not know what those 
other schemes are which the Minister has in 
mind. 

It has been stated that the shortfall in the 
cess coHection in 1983-84 over the 
expenditure was of the order of Rs. 47 lakhs; 
in 1984-85 it was of the order of Rs. 115 
lakhs. And a higher level of expenditure has 
been envisaged in the Seventh Plan. All this he 
hns in mind, and h-ence has increased this 
cess. But, as far as this Board is concerned, it 
is already collecting cess which totals up to 
about Rs. 6.27 crores. Nov/ the cess range has 
been increased up to 50 paise. It comes' to 
about Rs. 30 crores to Rs. 40 crores. I do not 
know exactly. But approximately I am telling 
that it will . be Rs. 30 crores or R-s. 35 crores 
or so, with this Increase in the levy of the cess. 

Of course, we have generally said .ibout 
research and modernisation of the tea 
industry and all other things. But what are the 
specific steps that you would like to take or 
the Board would like to take for the 
development of the Industry? As a matter of 
fact, a lot of expenditure has been incurred by 
the Board unnecessarily, and a loss has been 
made to this industry. I do not know what is 
the expenditure that is incurred by having Tea 
Board officer or its representatives in foreign 
countries. Of course, the production has 
increased, and cur exports have been 
encouraging. We are earning foreign 
exchange. But at the same time, I would like 
to know from the Minister the expenditure 
that is being incurred by the Board in foreign 
countiies for having its offices and 
representatives. What is that amount? How 
are you going to minimise this expenditure? 
That point you have to take into 
consideration. (Time bell rings) 

Sir, I have not yet started. 

THE VICE-CHAIRMAN (SHRI R. 
RAMAKRISHNAN): Seven minutes already 
over. 
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SHRI B. SATYANARAYAN REDDY: 
Of course, yoa have earned foreign txchange 
to the tune of Rs. 711.90 crores. From the 
export of about 222 million kg. in 1985, Rs. 
711.90 crores worth of foreigtt exchange you 
havs earned. That is good. It is a very 
encouraging aspect so tar as the production is 
concerned. The yearwise figures are: In 1951 
we had 285.4 miliion kg; in 1982, wc h.id 
5fi0.7 mdlion kg; in 1983 we had 581.1 
million kg; in 1984 we had 645.1 million kg; 
in 1985 we had 657.1 million kg. This is 
encouraging as fas as the production is 
concerned. But the main points is about our 
expenditure on our foreign representatives, 
whoever they may be and offices in London 
and< other places. That aspect has to be seen. 
We have to minimise this expenditure. 

The other important point to which I would 
like to draw (he attenlion of the Minister is 
rhis. Of cc^urse, we are increasing, raising the 
levy. But what is the condilion of the 
labourers, the workers who ari- working in the 
tea gardens. I had been to Assam. I have gone 
to many parts o." ;he tea gardens. I have seen 
tliem. The conditions of the workers is miser-
able. They have no proper facilities so far as 
their living condilions are concerned. Their 
wages are also very low. In Assam, the wages 
are ihe lowest. There is no proper facility for 
the education of' their children. They . also do 
not have medical facilities. These have to be 
borne la mind when you take soi»e measures 
to carry out the socio-economic reforms there. 

We have also been told that no bonus has 
been provided for the tea garden labourers. 
There are two types of labourers. One is 
permanent and another is ^erai-prmanent 
labourer in the field. 

Now, I come to the que-tion of development 
of tea industry. What are the main step^ that 
you have taken to iraorove this industry? You 
have said so many things. You have said that 
research work! is going on and modernisation 
plan Ls in process of implementation. Apart 
fron) that you have said you are going to do 
many other things. But actuatly what steps 
you have taken so far to develop this industry 
has not been clearly stated by the Minister 
either in this House or in the other House. 

So far as the Board is concerned, an 
alligation has been niiidc ih.^t most of the 
Members on the Board have vested interests. 
I do not know, but even in the other House it 
has been stated. 

SHRI P. SHIV SHANKER:  What? 

SHRI B. SATYANARAYAN REDDY: 
Th:;t Members on the Board have got some 
vested interests. I don't know. 

SHRI P. SHIV SHANKER: What is meant 
by vested interests? 

SHRI B. SATYANARAYAN REDDY: 
Promoting their own interests. You must 
imderstand what is meant by vested interests.  
I  would like to know from you. 

SHRI P. SHIV SHANKER: I don't know. 

SHRI B. SATYANARAYAN REDDY: 
This allegation has been made in the other 
House. You have to make it clear to the 
House and to the country whether it is correct 
or wrong. Otherwise this impression will be 
carried on that there are big bosses on the Tea 
Board; here are vestedl interests in the Tea 
Board and they are selling their products ou a 
very good price, but the small grov/ers are not 
able to do that. The small growers are mostly 
in the South—Tamil Nadu and Kerala. What 
steps are you taking to.protect the interests of 
the small g.cwers? 

Sir, there are 1300 tea estates in India, out 
of which 775 are in Assam slone. I would like 
to the Hon. Minister to give an assurance that 
the interests of the labourers working there 
will be properly looked,  after. 

So far iOt the appoinljnent of Chairman is 
concerned, it has been stated that this post has 
been lying vacant for a con.si-derable period 
of time. No proper steps have been taken to 
fill up this post in time. I would like to know 
v/hy there is such a delay in its Tilling up and 
why a prompt action has not ben taken. I 
would like to know what steps the Gov-
ernrnent of India is contemplating to protect 
the interests of about 20 lakb labourers     
engaged   in   the     lea estates 
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and about 10 lakh labourers en-gaged in lea 
estates in Assam alone I would request ihg 
hon. Minister to see that n-i only the industry 
is improved and modernised, but at the same 
time the interests of the woritars are also 
proteded. Until and unless you protect their 
interests, our tea industry is not going 10 
progress.   Thank you. 

THE VICE-CHAIRMAN (SHRI R. 
RAMAKRISHNAN): I request the Members 
tD be brief. Since many of the poincts have 
already been made, I request the Members to 
make fresh points only. 

SHRI PRITHIBI MAJHI (Assam): Mr. 
Vice-Chairman, Sir, I thank you for giving me 
this oppcrtunit to speak on this Bill. I rise to 
support the Tea- (Amendment) Bill, 1986. 
Section 25 empowers the Cen--; tral 
Government to levy cess at the maximum rate 
of fifty paisc per kilogram. Earlier it was 4 
paise to 8.8 paise. This increase, I think, will 
increase the paca-bility of functioning of Tea 
Board. India is the leading country in tea 
production and tea exporter in the world. In 
:983, 208.48 million Kg. of tea which was -
worth of Ra. 516.81 crores was exported. In 
1984, 217,04 million kg. of tea was .exported 
which was worth of Rs. 740.48 crores. And 
again in 1985 222.35 million kg. of tea was 
exported, which was worth of Rs 711.90 crores. 
On an average there was an increase in our 
exports. But the export of tea may not stand in 
the same ime, as it is now, keeping in view the 
increase of domestic consumption of tea in 
India. The consumptio.i of tea is growing at a 
rate of 5.7 per cent per annum and we may find 
that in 2001 A.D. India's consumption would 
be 1,171 million kg. that is 4.32 times more 
than the consumption of 1973. that means in 
2001 AD no tej ;nay be exported as compared 
with 206 million kg. exported in 1973. So 
keeping in view this point, the production of 
tea in our country must be augmented; 
otherwise our foreign exchange will be  
dwindled in future. 

No doubt. Sir, our Tea Board has a •very 
important role to play in the production of tea, 
marketing and looking after the   welfare   of   
tea   labourers.    But      I 

have my own opinion that the Tea Board is 
not discharging its functions properly, 
effectively and reorganisation of Tea Board 
which should be made as early as possible, 
because we have seen that the Tea Board has 
become a silent spectator and it cannot tender 
advice to the sick gardens, how to overcome 
their sickness. It is unable to take effective 
measures in the initial stages of sickness of 
tea gardens. We have had sick tea gardens in 
West Bengal and other parts of the country. 
But it was never heard in Assam. Now, in 
Assam also many of the tea gardens have 
become sick. Sir, perhaps, you are aware of 
the fact that recently 35 tea gardens in Barak 
Valley of. Assam have been clo-jed down for 
a long time as a result of grave economic 
crisis faced by tea industry and I quote from 
the Assam Tribune dated lOdl March, 1986 

"The caption is 35 Tea Estates m 
Barak Valley closed down. Thirty five 
tea estate? out of a total of 103 in 
Barak  Valley  Districts  Cachar and 
Karimganj have closed down during the 
past few years as a result of the "grave 
economic crisis' faced by the tea industry 
in the valley". 

I request the hon. Minister to take over 
these tea gardens and save the lives af poor 
tea garden labourers of 35 sick tea gardens of 
Barak Valley of Assam. 

Another point I want to raise here is that so 
many producers from the government-side as 
well as from the lea beard side have said, 
'more land for more tea* but expansion of land 
for more tea is not correct. I think expansion 
of area aione will not solve the problem. 
Proper management and proper care will make 
production increase. Now, expansion of area 
affect the people who are residing nearby the 
tea gardens. Here I must say that hundreds and 
hundreds of people are becoming landless due 
to the-expansion of tea cultivation and mostly 
the labourers residing near to tea gardens in 
Assam are the worst affected. Expansion of 
lea cultivation is made by evicting those  
labourers from the land    they 
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So, this should      be stopped.     The existing 
tea gardens should be improved by proper 
management and by   providing  proper   
irrigation   facilities. 

In production of tea, Kenya is having the 
boost because with their 50 years of tea 
experience, the have been able to produce tea 
dspite dry wather but we sie depending on 
climate in this country, India thonid learn a 
lesson from Kenya in tea production. Tea 
Board should eJi-cou'age the production of 
green tea to produce more green tea. There is 
no consumption of green tea in India. The 
consumption is much more in China, Japan 
and Morocco and I think, India will have a 
good market in Morocco-it produces more 
green tea. Morocco market needs 15 million 
green tea from India every year whereas India 
is producing 5 million kg of green tea every 
year. So, India can have a 6°°^ market there. I 
think, the Minister as well as the Tea-Board 
will look after this aspect of the matter and 
encourage producers to increase the 
production of green tea. Sir, the Te a Board 
should take initiative in social education and 
development of its workers because workers 
and indu.stry are reciprocal to each other. One 
cannot survive without the other. The Tea 
Board has not taken any initiative tor the 
welfare of the tea labourers. So a big initiative 
should be taken in this regard. 

Now I come to the State of Assam. Assam 
has the highest number of tea gardens in 
India, which is earning 66 per cent of the 
foreign exchange out of tea. At the same 
time, Assam has ttie highest number of 
workers in the said industry who are still 
living below the poverty line after 38 years of 
independence. In a welfare country like ours, 
the Government has the obligation to improve 
the socio-economic and educational condi-
tions of the working class, who feel deprived 
even today. Part HI and Part IV of our 
Constitution speak for the working Class, 
such as humane conditions of work, living 
wages, workers' participation, in management 
and eaual treatment im the t^lg of law.     In 
addition a good 

number of labour laws under the bannei 
of the Constitution  have t)een made for 
the poor and working class, but sHU they 
have not yet received the taste of demo 
cracy.   And they caruiot get the taste of 
democracy unless they are given economic 
freedom. In my   own   experience, I have 
not seen a single high school near about 
757  tea  gardens   in  Assam,   but   I  have 
seen   a   good   number  of  country   liquor 
shops     near   about     each     and   every 
tea   garden.   There   are less   than   0.01 
per   cent     educated   persons   belonging 
to     the     tea labour community     which 
has    a   strength     of     55      lakhs.    Re- 
carding the conditions which are prevaling 
in Assam, I may quote from "Tea India". 
This news was also published in Londcn. 
This is    about   spraying of pesticides.    I 
think it is not only  ahout spraying      of 
pesticides and chemicals, but about      the 
condition of tea labour as a whOio.     It 
says: .     ' . 

A Londoa datelined report distributed by 
tarthican, the British agency, which appeared 
in a local newspaper recently, 
sensationalizes the conditions  of tea labour 
in India by linking it with "the modern 
danger of hazardous chemicals'' and by using 
the evocative caption, 'Slavery still alive in 
plantations". 

Sir, this is a fact. Slavery is still aiive and 
the Government should bes^o.v more and 
more care lor these people. So I draw the 
attention of the Goveruraert 'o the need for 
making a special provision for the upliftment 
of tea labourers     not 

only is Assam but in the country as a 
whole. 

In this regard I support the demand made 
by a Member of other House for a separate 
Tea Ministry in the Ceulie. The permanent 
labourers number 9.15 lakhs and the casual 
labourers will be more than 10 lakhs. So far as 
ibe upliivjnent of these 20 lakhs of tea ganlen 
workers is concerned, a separate Tea Ministry 
can function independently. I ihink it will help 
in the rapid upliftment of the tea labourers. 
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Again I want to draw attention to a 
very important point and that s rcgar>ng 
the tea laboureffs. of Assam. Mostly 
these tea garden laboureres are tribal 
people. The forefathers of these people 
had come from Orissa, West Bengal, Bihar 
A';dhra Pradesh other places, and most 
of   them   are  (Scheduled   Castes and 
Scheduled Tribes. But it is unfotunate th"l in 
Assam they have not been r^co gnised as 
Scheduled Castes and Scheduled Tribes 
whereas in Tripura ;.nd Mani-pj at least some 
castes hav3 been re-cosnlsed. I therefore, 
draw the s,,'.^ I'ion of the Government and 
request that it should look into this matter 
^'.ii'y. With these words I support the Bill. 
3.00 P.M. 

SHRI P BABUL REDD'V (\dhra Prndesh): 
Tlianik. yon, Mr. Vice Chair-mr-n, for giving 
me this opportunifv. The Bill Is a very simple 
one. There are \jnly two aspetcs. One us 
increase ir. 'he quantum of cess from S.8 pa-se 
tc 50 paise with the consequential a'.icnJ-mrnt 
in the rule-making power. The sec md is to pve 
effect to the recommen-d?it;^ n made by the 
Committee on Sub-orc"nate Legislsttion. With 
rega'd to tiie writing off of the arrears by the 
Ten Bc',:d some sort of fetters are pla-.j.l Co-
'ernment's approval is needed if the sum sought 
to be written off exceeds a particular amount 
prescribed by tl'.e Gov-erment. Teg industry is 
a very f-npor-tant one in the economy of oUr 
country. Millions Oi workers are engi'^sd both, 
in tea gardens and in tea factories. Ta.! is the 
largest foreign exchange cr-niT. That way also 
it is very important F..'m 1981 onwards I am 
happy to isce th^'.t the quantum of our exports 
's going up from year to year: 189 mi'lioi rgs, 
2')f, million kgs', 214 million k?« and 22? 
mvVion kgs. But what we have to ser is ihat 
between 1984 and 19'JJ fhsre is . strn fall in the 
prices. The peirc prices were in 1984. They 
touched Rs. 29.5 per kg. Then in the next year 
the price went down to Rs 23. This seems to be 
the common feature in al agriculture produts 
like ci)"on, jute coconut, cardamom., jin'ier. Ail 
these prices have come down unfortunately 
though industrial products were going  up.    
The   result      is   that   though 

quantum-wise our exports have increased 
fom 214 million kgs. to 222 million kgs^ 
niouey-wise the fareigrt exchan^fe has 
fallen down from Rs. 744 crores to Rs^ 
711 crores. Small countries like Sri 
Lanka,  Bangladesh, Kenya.... « 

SHRI P. SHIV SHANKER: The unit value 
in the international market has gone up. 

SHRI P. BABUL REDDY: Yes, Cn:- 
rect. f am not disputing the prices '^ive 
gjne doY'n »n the international market. 
Sri Lanka, in fact, had quoted one US 
Dallar less than India when they vmiad 
to offer their product. Consequently the 
pi-'ces have fallen down. The pouit I 
aji making is while quantum-wise our 
exports have increased from 1984 to 1985 
from the point of view of money, f.ireign 
exchange, it has gone down from Rs. 744 
crores to Rs. 711 crores. We have h-.d 
occasion to go to Kerala and interview 
the Tea Board employees and at^o :n 
Assam the Tea Board Vice-Chairman, 
I was very happy to see that India is tha 
largest producer of tea in the world, (he 
largesct consumer of tea in the world and' 
the largest exporter of tea in the world. On 
all these three aspects India 
is      the largest.   In      our      coun- 
try the consumption is very high. In West 
Bengal itself it is about 70 million Kgs. In 
Maharashtra it is 58 million Itg''. So, there is 
no gainsaying that this industry requires all 
the attention at the hands of the Central 
Government. So, the crashing of prices has to 
be arrested. Now I have got two or three 
suggestions to make. Our country is divided 
into two parts: In South India, the people take 
coffee and, in North India, the people take tea. 
I have also seen that the consnmption of tea is 
the minimum in South India and the 
consumption of coffee is the minimum in 
North India. It looks as though South India, 
represented by our friend, Shri 
Mohranarangam, che people love English and 
coffee and, in the North, represented by Shri 
Ramannad Yadav, the people love Hindi and 
tea. 

THE VICE CHAIRMAN (SHRI R. 
RAMAKRISHNAN); What do you stand 
for? 
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SHRI P. BABUL REDDY: Sir, I come 
from Hyderabad and it is a consmo-politan 
city. We talce both. We talce coffee in the 
morning and tea in the evening. So, there is a 
synthesis of both. There is no conflict at all. 

SHRI P. SHIV SHANKER: As far as I 
know, after Mr. Babul Reddy left Hyderabad, 
he has started taking tea only. 

SHRI P. BABUL REDDY: Anyway, 
what I have said has also to be seen care 
fully because home consumption is also 
very important. In this connection, I 
have got two or three suggestions to 
make. One is about the value to be 
added by the packing of tea We have to 
increase the percentage of packed tea 
which is being exported. It is on!> 15 
per cent which is now being exported and 
that should be increased. Even in respect 
of home consumption this should be 
increased because that would generate a 
lot of employment. If packaging is 
•encouraged and value is adJbd, it would 
create employment. I am sorry to find 
from the figures when I was in the 
Library that in the previous years it was 
40 per cent in respect of home consump 
tion and now it has come down to 30 
per cent.        This aspect
 also 
has to be taken care sf. One more suggestion I 
want, to make and it is about this increase 
from 8.8P to 50P of cess. It is a very 'i's^p 
increase. I say this because now the 
production is about 700 million kgs. and even 
if it is one paisa per kg., you will get about 
seventy lakhs of rupees. At this rate, so, if it is 
50? per kg., it should give you ihiity-five 
crores of j-upees. This is pure arithmetic. 
Now. I have found the gap ihdt was 
men'.ioned. One year it is about 48 lakhs and 
in another year it is .5 crores or maybe 2 
crores. But I am alfo alive to the fact that this 
SOP is not straightway levied, but it is only 
the maximimi limit and the Government may 
notify from lime to time. But the Government 
must bear this in mind and should not do it 
straigth way. I am saying this becau?e any 
Government, whether Central or State, when-
ever there is an opportunity to raise revenue,    
cultches at  the     opportunity  and 

tois the whole hog.   So, this should not vi  
done.   In  this  context,  1  would  also like to 
suggest that iiie activities o£    the   , Tea Board 
are very rauca in the intercut of our country's 
economy and   every step should be tr.ken to- 
spread iti activities   to new areas like 
Arunachal Pradesh where we have seen, very 
good lands are available, like Meghalaya where 
not an acre is covered by  tea and so     on.   
Now  they should go to Mizoram.   They have 
gone to Tripura where, due to the crashing of 
prices, 42 gardens have been cloied down and 
the garden owners have run awuy and the result 
is that the workers' co-operatives have taken 
over those gardens.   What    I suggest is that 
cess should not be levied at 50P immediately. 
50P is the I'naxinium ;md  so,  the Government 
should  go step by step.    From 8.8P. they 
should go    to 12P or 13P or I4P or 15P. Even 
if the gap  is Rs. 1.5 crores, the maximum 
should be only  15P which would  be enough 
toi meet the gap.   So,   would like to caution 
the Government that they should not take 
undue advantage of this Bill when it becomes 
an Act ai)d straig'itway go up   to SOP, but 
they should go step by step only. 

Sir, these are a few of my suggestions 
which I wanted to make. Thank you. Sir. 

THE VICE-CHAIRMAN (SHRI R. 
RAMAKRISHNAN): Now, Mr. Shanker 
Sinh Vaghela. 
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THE    WCE-CHATRMAN     (SHRI R. 

RAMAKRISHNAN): Now, we will have a 
maiden speech by Shrimati Bijoya 
Chakravarfy. 

SHRIMATI BUOYA CHAKRAVARTY 
(Assam): Mr. Vice-Chairman. Sir, all of you 
know that Assam is the largest tea-producing 
St.ites in the country and it is a fact that 
crores of rupees are being earned from this 
precious product. But what a pity that the 
State J.hat produces this real gold gets 
nothing. It is because the companies who 
owned these tea estates are situated outside 
the State. And these companies have never 
cared to improve the condition of the labour 
and the condition of the people of the State. 
.^nd 20 million labourers who are working in 
the tea gardens are gruelling in grave misery 
while these companies are earning a huge 
profit. So, I request the Minister concerned to 
make a provision in the Tea (Amendment) 
Bill so that these poor people may get ample 
chance to live like b,iTn;m beings. And, Sir, 
one point I might refer here, and it is about 
employment in these companies. As the 
owners 

of these tea companies are living outside the 
State, these companies never employ the 
local people in ih2 tea gardens. They should 
employ the local people in these tea gardens. 
Another point is that there is one tea research 
centre in Assam. It is situated at Jorhat. It is 
Tokoiai Tea Research Station. And this is run 
by the membership fee and some amount is 
offered by the Government to run it. But this 
is the only research station of its kind situated 
in the country. During the British days, this 
research station ofleied a great service 
towards the improvement of the tea industry. 
Mr. Vice-Chairm"an. Sir, I request the hon. 
Minister to take such measures that this 
research station is brought under the 
Government control. If that is done, the 
private companies, which are exploiting this 
research centra, by making use of its 
technical services and scientific sei-vices, 
without giving anything, will be prevented 
from doing that. 

Then, Sir. I request the hon. Minister to 
take such measures that all the employees 
working in the tea industry and all the labour 
force which is engaged in the tea gardens, 
who arc giving this rich beverage to the 
world are given such a wage that though they 
may not be able to live like barons, but tliey 
should be able to live like human beings who 
are able to satisfy their wants. 

With these words. Sir, I thank you for 
giving me an opportunity to speak on this 
Bill. 
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SHRI GHULAM RASOOL NfATTO 
(Jammu and Kashmir): When I rise to 
support the Bill, I take a deffersne    line 
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than taken hy my other colleagues with 
respect to raising the cess to 50 paise. This is 
only an enabling clause for the Government to 
collect the cess up to that amount. Shiv 
Shankerji may also take into consideration the 
fact that there are many varieties of tea at 
present. Even in the Parliament House Tea 
Board, we have one in the name of 
SUPPREME Brook Bond or Darjeeling Tea 
sold at Rs. 35 for 500 grams. If the 
Government should get the power to raise the 
cess to Rs. 1, I would have been happy so that 
such brands as are very heavily taxed and 
highly priced teas should have been subjected 
to the highest incidence of cess and relief 
should have been given to ordinary tea. 

THE VICE-CHAIRMAN (SHRI R. 
RAMAKRISHNAN): You arc not a tea 
drinker. 

SHRI  GHUI.AM  RASOOL   MAITO: 
So, this provision is to raise is to 50 paise and 
I agree that this is to be used with discretion 
an<j the Government has to see that poorer 
sections do not undergo a great burden and I 
hope that the rate of cess of common tea 
would be less and it would be more on the 
higher quality of tea, as suggested by other 
Members. 

I have only two points to make in this 
connection. Firstly, of all the States in India, 
Jammu and Kashmir, and particularly 
Kashmir, is the only State where the poorest 
of the poor and the richest of the rich have 
been taking tea. Tea worth hundreds of crores 
of rupees is being imported in Kashmir valley 
b<;cause everywhere, in the poor families 
also, green tea with salt, what you call 
'namak-chai' is being served and taken 
regularly two times a day. Similarly, tea is 
must there because of cold climate also. I 
regretfully' say that even when the Tea Board 
collects about Rs. 20 crores odd—as 
suggested it hag not opened an oflRce or an 
outlet on Jammu and Kashmir. Why I say this 
is because the tea merchants there are really 
making hay while the sun shines; they are 
selling tea at very exorbitant rates. Tf the Tea 
Board has an outlet in Kashmir where they 
can sell Janata tea, green r.nd black, the one 
we get in Parliament House, I think not only 
the Tea Board sales will go 
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up by iseveral crores of rupees but this will 
provide relief to Kashmiris. I wnuid request 
him to immediately order opening! of an 
office of the Tea Board in Kashmir. 

My second point is. the function of the 
Tea Board is to promote cultivation as well 
as sale. So far as promotion of cultivation is 
concerned, before 1947, we had three places 
in Jammu province, called Katra, Pauni and 
Ramnagar which were producing lot of tea 
and because of neglect of-those areas, no tea 
is being grown there now. You should see 
that Tea Board helps in the promotion of 
cultivation of tea in these traditional areas in 
Jammu region. 

My last point is in regard to cess. We are 
depending upon tea primarily for export. I 
would request the hon. Minister to enlighten 
me whether the cess which is being levied 
will be reimbursed to the exporters so that 
we can increase the export of tea. These are 
the points I wanted to mention. 

THE VICE-CHAIRMAN (SHRI R. 
RAMAKRISHNAN): Mr. Dhabe. Last 
speaker.   You have only one minute. 

SHRI S. W. DHABE: Mr. Deputy 
Chairman. Sir, the first point which 1 would 
like to make is that the Bill has no rationale 
so far as the expenditure of the Tea Board is 
concerned. 

SHRI JAGESH DESAI (Maharashtra): 
One  minute over. 

SHRI S. W. DHABE: As has been men 
tioned by the hon. Minister. In 1983-84, 
the gap was Rs. 47 lakh? and in 1984-85, 
Rs. 115 lakhs. In 1984, the expenditure 
was Rs. 4.90 crores. The Government's 
share in its expenses, in the expenses ot 
the Tea Board, is not more than Rs. 6 
crores. Now, by this levy, Government 
expects to get about Rs. 30 crores. When 
the gap is only Rs. one crore, there u 
no reason why cess should be levied it 
the rate which has been proposed. .   
. 

Secondly. Sir. the burden of this cess will 
be passed on to the consumer asQ the 
consumer will have to pay more for tea.   Tea 
will become costlier. Under these 
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(Shri S. W. Dhabe] 
circumstances. I do not know whether the 
prohiise made by the Minister will be 
fultilled. As you know, the Finance 
Minister's promise has not been fulfilled 
and prices have gone up 

The third point which I would like to make 
is, when Assam is an important tea-growing 
area, there is no reason why a person from the 
Assam cadre should not be appointed as the 
Chairman of the Tea Board. When tea 
cultivation is an important activity in Assam, 
there siiauld be a zonal office at Guwahati 

The last point which I would like to make 
it, by means of the proposed new section, 
secuon 28A, a blanket power is given to the 
Tea Board to write off losses. The principle is 
totally wrong. Such a power should not be 
given to the Board. 

 
SHRI P. SHIV SHANKER: Mr. Vice-

Chairman, I am thankful to the hon. Members 
who have participated in the debate on the 
Tea (Amendment) Bill. Many hon. Members 
have said that iliis Bill is innocuous. But at 
the same time, they have digressed into 
various oth;r fields pertaining lo the lea 
industry as a whole. I would like to meet the 
salient points miide by hon. Members. It is 
not possible for me to reply to each and every 
point, each/ and every objection, which has 
been raised. But I will try to meet the salient 
points which have been raised. I have also 
noted the various suggestions made by hon. 
Members. 

Firstly, in regard to this amendment Bill, 
two aspects have been covered by this Bill. 
One is, so far as ttie cess is concerned, 
through an amendment lo section 25 of the 
Act, the power to impose cess is sought to be 
increased to the extent of 50 paise per kg. 
from the ex'siing 8.8 paise per kg. But I have 
already said in this House and in the other 
House that it has been decided that the ce^s 
should be increased to 15 paise per kg., 
subject to the proviso which has been added, 
namely, taking into consideration the quality, 
area and other aspects, different lates may be 

prescribed. It is possible in some areas, the cess 
may not be increased at all. That is why, ihe 
power in the proviso has been sought. Subject 
to this, trom 8.8 to 50 paise per kg. is the 
increase in the cess that has been sought. BiU I 
have also given the word that to start with we 
are taking it only to 15 paise, ihat means it 
would be a case of 7 paise per kg. increase. Lot 
of arguments have been addressed by the hon. 
Members that this will affect the consumer, 
this and that. I just submit that if per kg. the 
price of tea is round about Rs. 27, because 
within this short time the price has varied bet-
ween Rs. 23 to Rs. 27 per kg, 7 paise increase 
per kg. is not going to affect the consumer 
price. It will be absorbed at the stage of the 
producers itself. (Inienup-liais). It is 7 pais-e 
per kg and actually 1 have worked it out and 
the position is like this. So far as tea is 
concerned, per cup the price of tea does not 
exceed more than 7 paise but then the sugar, 
the milfc ' and then the establishment. Now it is 
that which makes it at .some places even Rs. 7 
or Rs. 8 per cup of tea, 

THE VICE-CHAIRMAN (SHRI R. 
RAMAKRISHNAN):  In five-star    hotels. 

SHRI B. SATYANAR.\YAN REDDY: In 
the Parliament House cciiteen it is 50 p.'.ise 
per cup. 

SHRI P. SHIV SHANKER: That is why I 
said establishments. Theieforc, the position 
is that per se this is not going to affect the 
price in any form. 7 paise, having regard to 
Rs. 27 per kg. is not £oing to change the 
position in any respect. 

The other point is with reference to the 
power that has been given to write off. I am 
only dealing with die two aspects    so fa.s  
a.s the Bill is concerned.    In    this, it is    not    
as    though      today    the    write off     
power      is     not     used     by   the Board.       
That    power   vests      in     the Board   but  
the   Subordinate      Legislation Committee  
of  this  House     has   felt  that these matters 
must be incorporated   in the law itself.   
Instead of leaving it to     the executive   
power   and  then   acting   thereupon, it is 
desirable that it must      be incorporated  in  
the  law itself.      It  if  ki 
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pursuance of that that this provision has been 
incorporated. Otherwise, this power exists 
even today. Even with regaid to this power 
some hon. Members said that it is not proper 
to give these powers to the Board. The 
reasons they have given I would not like to go 
into them but the point is that under this law it 
has been delegated to the rule-making power 
as to what is the quantum that has got to be 
left to the Board and I am sure the rule-
making authority wtould certainly take care to 
see that undue powers are not given to the 
Board which could create more 
complications. One of the hon. Members has 
gone to the extent of saying that large 
amounts will go into the hands of the Board 
and then ther5 will he no control. In fact, I 
have worked out the position as to what is 
going to be the situation. As I have submitted 
earlier, in 1983-84 the Board had to incui Rs. 
47 lakhs of expenditure more than the cess 
that was collected. In 1984-85 an ?niount of 
Rs 1.15 lakhs was spent more as compared to 
the cess that was collet;ted. It is only to get 
over this phenomenon that has come to stay in 
th3 Board with reference to the cess that this 
action of raising the cess wgs taken. Now, Sir, 
the position is that if at the present rate the 
cess is collected, it amounts to Rs, 5   crores   
and 40 lakhs. 

And if it is raised to 15 paise uniformly, 
which is not likely to be there because, as 1 
said, in some area like ,Parjeeling etc. or areas 
of Cochar where pe.rhaps it will not be 
possible to rai>e ;he cess to the maximum of 
15 paise, but assuming for a moment that 
uniformly the cess is raised to 15 paise per Kg. 
then the level of income that would acrrue to 
the Board on this account would be Rs. 
10,20,00,000. And in my submission if We 
take a reasonable approach of maintaining the 
cess at the same rate in different areas, perhaps 
it would not be more than 7 to 8 crores and 
this is only to meet the necesary expenditure 
that the Board has got now. It is not as though 
anybody is making q profit out of it or there 
are any chances for that. It is not as though a 
large amount is in the hands of people already. 
If from 4.40 it goes to 7 or 8, and then the 
guideline* are there for the purpose of 
eap«aditure, 

I am sure it cannot be said that there is a case 
of a large amount being in their hands. 

More than one Member had been pleased to 
observe—and very r'ghtly perhaps-that it 
should be a case of export of value added tea. 
In 1982, the value added tea that was exported 
was 11-5 million kgs. valued at Rs. 33 crores. 
I would not like to go into details of 
successive years but in 1984, 19 million kgs 
of value added tea were exported at seventy 
and odd crores of rupees. In 1985, 33 million 
kgs of value added tea has been exported and 
the value of it was ^- 134 crores. So gradually 
export of value added tea is increasing and the 
thrust that the Government is giving is to see 
that the export of value added tea increases. 

Another point which was made was with 
reference to what was being done about the 
labour. A general question was raised in this 
regard. I must submit that so far as Board is 
concerned, it is taking various labour welfare 
measures. What the Board does with reference 
to these measures or schemes is only supple-
menting those which are provided under the 
Plantation Labour Act. The scnemes include 
educational stipends to children of workers, 
rations at subsidised rates, capital grants to 
educational instifitions and hospitals m tea 
plantation areas, reservation of seats in 
vocational training institutes fOr wards of 
workers, resiMva-tion , of beds in specialised 
hospitals for treatment jof cancer, TB etc. 
During 1984-85, the stipends that were given 
to the wards of the workers were 401. 1 would 
not like to go into details but illustratively I 
thought I should bring to the notice of the 
hon. Members this factor. 

Some of the Members have beien pleased 
to observe that production and export are not 
Increasing. That is not the correct position. In 
fact, some of the hon. Members themselves 
have said that in both the cases there is an 
improvement. In fact, in the year 1985.657 
million kgs. of production had taken place and 
in 1986 jt is a case of 670 million kgs. When 
it comes to the question o^ export."!, from 
189 million kgs of exports in 1982. as the 
boti. Membere have betf 
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pleased to observe, it is a case of 222 million 
kgs in 1985. It is true, as one of the hon. 
Member had said, that the unit value of tea 
has gone down, as a result of which we have 
not been able to achieve that much of foreign 
exchange which we should have. I must say 
that it is because of the keen competition in 
the international market, because the other 
countries are also trying 10 see that their tea is 
sold at a lesser rnce and in more quantity. 
That has a natural effect in the market of 
demand and supply and that is how sometimes 
it affects. 

SHRT NIRMAL CHATTERIEE (West 
Be-'eal): If that be so, has it a depressing 
effect on  the internal  market? 

SHRI P. SHTV SHANKER: The point is, 
so far as the internal market is concerned, 
been ranging between Rs. 23 and Rs. 27 per 
kilogram. 

SHRT NIRMAL CHATTERIEE: Let me 
clarify. Your explanation is that the unit value 
realization is down in the international 
market. Now, if it is only that, then it will 
have a depressing effect on  domestic prices 
also. 

SHRT P. SHIV SHANKER: No, no. I 
will tell you. . (Interruptions). .will you 
listen to me? I have understood the 
point. The point is, so far as we are 
concerned, todav vphsn it is case of 
657 million kilograms 0f woducdem out 
ef whieh 221 million kilograms is tfpior- 
fed. the rest of it, so far as the country 
is concerned, is beine sold on the basis 
of the ancrfofRI thif a-e conducted. The 
position is that in f*ct it his been i*ta 
that th» p-ices a-e maintained at a parti 
cular level so that in the w't'mafc analy- 
«i»  the  sniii'l  farmers  should  not be 
affected. If the prices fall, the first csnaltv 
will be the small farmer. That to whv T said 
that we try to maintain a re-tain level so fa- as 
the internal marker are there in Assam and 
they have no iot he affected. 

Sir. some of fhe honourable Members h"d 
also said that the Tea Board office shontd be 
shifted. T have considered this issue In a 
different form. 

SHRI R. MOHANARANGAM (Tamil 
Nadu): Where do they want to shift it? 

SHRI P. SHIV SHANKER: They want it at 
Guwahati. It may be that Guwa-hatj could be 
taken care of in some other respects, but when 
it comes to tea, even West Bengal areas also 
produce tea and for a long time, so far as 
Calcutta is concerned, today when it is a case 
of the place for the Tea Board for the purpose 
of various other facilities that are available 
there. 

SHRIMATI      BIIOYA CHAKRA- 
VARTY:  May I put a question, Sir? 

THE  VICE-CHAIRMAN   (SHRI R. 
RAMAKRISHNAN: Please wait. Let him 
finish.... {Interruptions).. 

SHRIMATI BIJOYA CHAKRAVARTY: 
My question is this. In West Bengal if they 
have got a legistimate right to have the Head 
Office there, then we demand that it should be 
there in Assam and 'iot West Bengal because 
most of the tea gardens are in Assam. Twenty 
lakh workers are there in Assam and they 
have no housing, no food, nothing and th^ 
conditions of these people must be improved, 

SHRI P. SHIV SHANKER: I understand 
your anxiety and emotions, bo'h. But you sort 
it out with Mr. Chatterjee, I don't mind.     
The     point is     this (/«- 
terruptians)___   As I        observe,     for 
Guwahafi something else could ^s thought of. 
Tt is not necessary that the Tea Board office 
should be shifted there because, from 
Calcutta the exportable commodities also 
move, including this tea which  moves  from  
there through  ships. 

THE VICF.-CHAIRMAN (SHRI R. 
RAMAKRISHNAN): You have a strong re-
gional office there. 

SHRI P. SHIV SHANKER: Various other 
things could be thought of. 

SHRIMATI BHOYA CHAKRAVARTY; 
That means all the other eastern States like 
Assam, Mizoram and so on have no capacity 
to export what they are producing? 
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SHRI P. SHIV SHANKER: I think I 

would not like to join issue with the 
honourable Member because I see that 
emotions, not reason, are involved in It. 

Sir, some of the hon. Members have 
asked about the functions. I have even 
previously said at the very outset that 
the functions of the Board were to regu- 
bte production, to improve the quality of 
ea, to promote co-operative efforts, to 
undertake scientific,  technologicaland 
economic research, to control pests, to 
regulate sale and export of tea, to register 
and license manufacturers, dealers etc., to 
improve marketing of tea and to secure 
labour welfare. In fact, I must also submit 
that various measures from time to time were 
taken by this Board in different places for the 
promotion of the tea production and sale, in 
both   respects. 

One aspect which was observer by the hon. 
Members was gbout the expenditure that is 
being incurred outside the country. Inspite of 
all that, some of the hon. Members have 
expressed their anxiety. I must submit that 
there are six offices outside the country. Ihey 
are in London, Brussles, New York, Cairo, 
Kuwait and Sydney. These offices undertake 
tea promotion outside India. They aim at 
improving the marketing of Indian tea and its 
consumption abroad. These activities are 
intended to create a favourable climate for 
marketing of Indian tea which is under strong 
competition from other tea-pixxlucing 
coantfies. Various strategies are adopted. For 
this purpose, the Board has promotional acti-
vities, and amongst them, they arrange to see 
that the overall consumption of tea in the world 
is increased. This is one of the strategy that 
they pursue. They also pursue the strategy to 
increa.se he popularity and marketing of Indian 
tea aborad. In this process it is true that they 
have got to spend money. The question 
whether Rs. 2 crores should be . spent is a 
matter perhaps I will have to go into in a little 
details because these officers have to be 
maintained. Their maintenance is also costly. I 
do not know why the hon. Members felt that 
this was an excessive expenditure. But I would 
like to go into it, whether it Is really excessive. 

One of the hon. Members was pleased to 
make an observation that when it comes to the 
question of the Board, it is dominated by 
vested interests. This is what was said. I was 
trying to look into the membership of the 
Board, which) could invite this criticism. Sir, 
the membership consists of a Chairman and 30 
other Members!, The other Members comprise 
of representatives of owners of tea estates, 
employees of tea e.stalcs, manufactureres and 
dealers of tea, con'^u-mers, Members of 
Parliament and Governments of principal tea-
growing States. I do not see how it is 
domniated by vested interests. I have not been 
really able to appreciate this. Perhaps if I 
would have -eally gone into it in a little detail. 
1 could have looked into it. 

SHRI B. SATYANARAYAN REDDY: To 
the allegation that was made in the other 
House no proper reply has come. The 
allegation is not mine; I have not al-'cged that. 

SHRI P. SHIV SHANKER; I hope you are 
now satisfied when I have given the 
composition of the Members. 

SHRI B, SATYANARAYAN REDDY I 
also wanted you to elucidate whether that 
allegation is correct or not, I wanted an 
explanation. 

SHRI P. SHIV SHANKER: He was only 
trying to say what wag said in the other House. 
That is all. And I have tried to give the details, 
the composition, so that he could come to a 
conclusion really whether there was any 
vested interest. 

Then, Sir, one of the hon.      Members was 
trying to say, I thought he was trying to  say,   
that  the  Tea   Board  coj'.d   take steps for the 
purpose of effecting sales in Kashmir.     That 
is a matter which could be looked into.    It is 
not possible for mo to     immediately     
answer     that 4 P.M.     question or respond to 
it.  Sir, 1 have      practically   covered      aH 
the major points that have been raised by the 
hon. Members. 

SHRI SUKOMAL SEN: Sir, the ho^. 
Minister has missed one point, I had asked 
what steps were being taken to look after 
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the tea gardens. In the Assam and Cacbar 
. area and also in Darjeeling minv lea- 
gardens are falling and that they are 
dying down their number is get-ng re 
duced. T wanted to know what steps the 
Tea Board is taking for their replanta 
tion.  

SHRI P. SHIV SHANKER: That pait I have 
answered in the House in a different form. In 
fact, in the Budgetary support also we have 
bei'i s^panrting money for replant'ng. This 
aspect 1 have e::planined. Of course, subject to 
t'le ctn-straints on their finances, if it is 
tuisfible they should do it because one of their 
functions is to increase the proinciion as niso 
the productivity. Therefore, one •reed not go 
into so much minute technicality because there 
is a'so the support from other ends for    the 
purpose. 

SHRI SATYA PRAKASH MALAVIYA; 
Why was there such a long ilelay lor the apj 
ointment of Chai-man? 

SHRI P. SHIV SHANKF..I. I have 
explained that in fact, in answer to diife-:tnt 
question that come up. Wei! arpoint-ment 
orders are being issued. Sometimes it does   
take  time to  getaproper  person 

.   for a particular job. 
SHRI SATYA PRAKASH MAl.AVl-'A: 

But   it is now more than th'^ee years. 

SHRI P. SHIV SHANKER: Well it is 
irlierent in the system itself. Mr. Malavi-ya. If 
yon were here, you woiiM have pe-haps taken 
even four y?ai^ B'l*. as I said, in fact, a couple 
of days after I took over, we have spotted a 
oerson ;ind . I th'nk the appointment orders are 
un-j!?r lisue. 

With these words I once again ih:i''.k the hon. 
Members who have participated in this 
debate. 

THE VICE-CHAIRMAN (^,I{R1 R. 
RAMAKRISHNAN):  The question is: 

"That the  Bill further to  amend    the Tea  
Act,  1953,  as passed  by the      Lok Sabha, 
be taken into consideration." The motion was 
adopted. 

1 HE      VICE-CHAIRMAN (SHRI 
R. RAMAKRISHNAN): We shall now take up 
clause-by-clause consideration of the Bill. 

Clauses  1  to A  were  added to  the Bill. 

Clause 1, Enacting Formula and the Title 
were added to the Bill, i .. 

SHRI P. SHIV SHANKER: Sir, I move: 

"That the Bill be   returned" 

The question was put and the motion • was 
adopted. 

RESOLUTION     APPROVING     DRAFT 
RULES UNDER SECTION 11 OF THE 

SALARIES AND    ALLOWANCES    OF 
MINISTERS ACT,  1952        .^- 

THE VICE-CHAIRMAN (SHRI R. 
RAMAKRISHNAN): Now we take up the 
Government Resolution. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAM NIWAS MIRDHA): Sir, I move the 
following Resolution;"— 

"This House approves the draft Ministers' 
(Allowances, Medical Treatment and other 
Privileges) Amendment Rules, 1986, frameS 
under sub-section (1) of section 11 of the 
Salaries and Allowancers of Min-ist<!fs Act, 
1952 (58 of 1952) and laid on the Table of 
the Rajya Sabha on the 24th April, 1986." 

The salaries, allowances and other 
privileges of Central Ministers are governed 
by the Salaries and Ailowances of Ministers 
Act, 1952 and rules framed thereunder, 
namely, the Ministers' (Allowances, Medical 
Treatment and other Privileges) Rules, 1957. 

Rule 3 of the Ministers' (AVlowances, 
Medical Treatment and other Privileges) 
Rules, 1957 provided that—and I quote— 

"there shall be granted with effect from the 
2ath May, 1964 tg the ;''ime 


